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6 1 I\ ORIGINAL APPLICATION NO.588 OF 2025

8% - 9 APF 2020
IN THE MATTER OF:
Sanjay Sharan Applicant ﬁ,

52
Versus OW/’{/% b

Ministry of Environment Forest &
Climate Change & Ors. Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 12
(STATE OF MADHYA PRADESH)

I, Harsh Gupta, aged about 59 years, S/o Late Shri R.P
Gupta, the Additional Chief Engineer, (R&M), M.PP.G.C.L.,
Jabalpur, I am fully aware of the facts of the case and have been
duly authorized to appear and conduct the stand of Respondent
No.12, State of Madhya Pradesh, Vallabh Bhawan, Bhonal-462004,
through its Chief Secretary, vide Letter dated 09.02.2026 of the MP
State Govt. Energy Department, to the Managing Director, M.P.
Power Generating Company Ltd., Jabalpur r/w Order dated
09.03.2026 of the M.P. Power Generating Company Ltd., thereby
authorizing the undersigned, copies of which have already been filed
along with the Vakalatnama before the Hon’ble Tribunal. [ have

fully read the Original Application No.588/2025 as filed by the

@%fpta)

, ( Harg/;\
Addl. Chief Engineer (R&M)
FAPE 2026 Olo CE (R&M) MPPGCL Jz1-.. -
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Applicant and in reply to the contents thereof, do hereby solemnly

affirm as under:

L.

II.

III.

That in my official capacity as Addl. Chief Engineer (R&M)
of MPPGCL, Jabalpur, I am fully aware of the facts and
circumstances of the case, to file the present Counter Affidavit
and the annexures annexed thereto.

That I have read a copy of the Original Application, the List
of Dates, the Synopsis and the Annexures annexed to the
Original Application by the Applicant mentioned above and
have understood the contents thereof and in reply thereto I
have to state as under.

It is submitted that the present Reply Affidavit is not being
filed in a paragraph-wise manner for the sake of brevity. The
reply of Respondent No. 12 is confined only to the prayers
and relief sought by the Applicant specifically against the
State of Madhya Pradesh. However, if this Hon’ble Tribunal
so desires, the answering Respondent shall file a detailed
paragraph-wise reply to the Original Application within such

time as may be granted by this Hon’ble Tribunal.

(Sg‘ém/@jtta)

Adzl. Chief Engineer (R&M)
O/oJCE (R&M) MPPGCL, Jabalpur
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MOST RESPECTFULLY SHOWETH:

1.

That the Ministry of Environment, Forest & Climate Change
(hereinafter referred as ‘MoEF&CC’), vide its notification
dated 07.12.15 (Annexure A-3) and subsequent amendments,
modified and introduced the standards of emissions for all
coal based Thermal Power Plants (hereinafter referred as
“TPP’) in India and fixed the deadlines for new emission
norms to be complied with by 31.12.2017.

That the Madhya Pradesh Power Generating Company
Limited (hereinafter referred as ‘MPPGCL’) in accordance
with the above notification dated 07.12.2015 and after
searching for an appropriate consultant, appointed M/s
Fichtner Consulting Engineers Chennai as project consultant
for providing Consultancy Services for conducting As-Is-
Study & furnishing a Report, Project Execution & Monitoring
Services for installation of ' Flue Gas Desulphurisation
(hereinafter referred as ‘FGD’) and other equipment, to
contain emission level and gases as per prescribed norms of
MOoEF&CC at the then existing TPPs of MPPGCL.

That the consultants from M/s Fichtner Consulting Engineers

Chennai, in June 2017 visited all the then existing TPPs of

3 N,L
(H ar&ﬂéupta)

ief Engl R&M)
nddl, Chief gngineer (
ggdCE (R&M) MPPGCL, Jabalpur
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MPPGCL for collecting emission & specific water
consumption data to conduct As-Is-Study. On the basis of this
study report, the consultant submitted its recommendation on
remedial measures required for compliance of the emission
norms at various TPPs, except for SSTPP St-II (2x660 MW),
where the construction activities wére underway in 2017.
These environmental activities at SSTPP-II were proposed to
be taken up with the construction of the project. True Copy of
letter dated 23.06.2017 of M/s Fitchner's Consulting
Engineers Chennai to MPPGCL enclosing the As-Is-Study
Report (only letter is annexed not the Report to keep the
matter brief) is annexed herewith and marked as
ANNEXURE-R12/1.

That on the basis of the recommendations of the M/s
Fitchner's consultants, Board of Directors of the MPPGCL in
its 97th meeting held on 12.09.2018 accorded administrative
approval for installation of FGD systems, NOx Control in all
TPPs, installation of Zero Liquid Discharge System at ATPS
and (Suspended Particulate Matter) SPM control in PH-III,
SGTPS for all power stations except for SGTPS Birsinghpur

PH-I & II (4x210 MW). True Copy of the Board's resolution

Addl. Chief Engineer (R&M)
Ofo CE (R&M) MPPGCL, Jabalpur
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dated 12.09.2018 1is annexed hereto and marked as
ANNEXURE-R12/2.

That, in relation to the 4x210 MW units (Phase-I & Phase-II)
of SGTPS Birsinghpur, the Board of Directors, in its 97th
meeting held in September 2018, while considering the
proposal for comprehensive Renovaﬁon & Modernisation
(R&M) of the said units, including compliance with the new
environmental norms, resolved to constitute a Sub-Committee
to explore all feasible options in this regard. The Sub-
Committee, in its report submitted in December 2019,
recommended installation of the Flue Gas Desulphurisation
(FGD) System along with the comprehensive R&M works.
However, the proposed comprehensive R&M did not receive
approval from the Madhya Pradesh Electricity Regulatory
Commission (MPERC). Subsequently, in the year 2023,
MPERC permitted MPPGCL to incur the extra expenditure
termed as ‘special allowance’ in respect of these units. Thus,
the tenders for installation of Flue Gas Desulphurisation
(FGD) Systems at all the Thermal Power Plants except
SGTPS 4x210 MW were issued in August 2020 and

November 2020. However, the tendering process was

( Ha%&f

Adcl. Chief Engineer (R&M;
Olo CE (R&M) MPPGCL, Jabalpur
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adversely affected due to the COVID-19 pandemic prevailing
at that time, and the bid submission dates were extended from
time to time on the requests of the bidders.

6. That the Notice Inviting Tenders (hereinafter referred as NITs)
for installation of Wet FGD systems were issued in August
2020 and November 2020 under Domestic Competitive
Bidding (DCB) for the following Thermal Power Stations of

MPPGCL.: -

SL- lpower Station Capacity  [Tender No. Date of NIT
No. Issue

1 |ATPS, PH-IIT |1x210 MW  2019_MPPGC_70335_1  |August 2020

2 |SSTPP-L, PH-I 2x600 MW |2019_MPPGC _70338 1  |August 2020

3 |STPS,PH-IV  2x250 MW [2020_MPPGC 105788 1 |November 2020

4 [SGTPS, PH-III |1x500 MW \2020_MPPGC_105789_1 |November 2020

7. That, apart from the installation of Flue Gas Desulphurisation
(FGD) system for control of SO: emissions, MPPGCL has
taken various remedial measures in respect of emissions of
Nitrogen Oxides (NOx), Suspended Particulate Matter (SPM)
and Specific Water. Consumption in compliance with the
revised environmental norms. The detailed status of the said
remedial measures undertaken by MPPGCL is annexed

herewith and marked as ANNEXURE-R12/3 and Current

!
P24/ 3 k
\{3/21 a(Ei)izozp' a

g : " Addl. Chief Engineer (R&M)
o AP 2u0 o 0o CE (R&M) MPPGCL, Jabalpur
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compliance status of MOEF&CC Emission norms for Nox,
SPM and specific water consumption for the period from Jan-
25 to June-25 is annexed hereto and marked as ANNEXURE-
R12/4.

That the status of the FGD tenders was duly placed before the
Board of Directors in its 114th meetiﬁg held on 29th March
2022, with a request for appropriate directions regarding
further processing of the tenders. The resolution passed by the
Board thereon is annexed hereto and marked as ANNEXURE-
R12/5. In pursuance of the said directives under the
resolution, a detailed note was submitted on 01.04.2022 to the
Energy Department, Government of Madhya Pradesh, setting
out the implications, advantages and disadvantages of not
installing the Flue Gas Desulphurisation (FGD) system and
seeking necessary instructions for continuation of the tender
process. However, the requisite directions from the
Government of Madhya Pradesh (GoMP) are still awaited.
True Copy of the Note dated 01.04.2022 is annexed hereto
and marked as ANNEXURE-R12/6.

While the clearance from the Government of Madhya

Pradesh (GoMP) was pending, in the meantime, the Board of

(Ha%g

Addl. Chief Engineer (R&M)
Ofo CE (R&M) MPPGCL, Jabalpur



10.

1550 :

Directors, in its 117th meeting held on 14.09.2022, directed
that status quo be maintained in respect of the FGD tenders
and that the bid submission dates of the existing tenders be
extended from time to time as necessary to meet the
requirements of the Company. Accordingly, the dates for
submission of bids against the said FGD tenders were
extended periodically. The last date for bid submission stood
extended to 19th August 2025. True Copy of the minutes of
meeting held on 14.09.2022 annexed hereto and marked as
ANNEXURE-R-12/7.

That while awaiting the concurrence from the GoMP for
award of the contract for installation of FGD systems in the
2x660 MW SSTPP Phase-II at Khandwa, within the extended
validity period of the offer submitted by the L-1 bidder M/s
BHEL, the tender for the said unit had to be dropped in
January 2022. Thereafter, in' its 119th meeting held on
19.01.2023, the Board of Directors directed that the scope of
FGD installation for SSTPP Phase-Il be included in the
existing tender for SSTPP Phase-I at Khandwa. True Copy of
the minutes of meeting held on 19.01.2023 annexed hereto

and marked as ANNEXURE-R-12/8.

A

Addl. Chief Engineer (R&M]
Ofo CE (R&M) MPPGCL, Jabalpur
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That while awaiting the requisite administrative approval
from the Government of Madhya Pradesh, the implementation
of contractual activities experienced some delay. Additionally,
on account of the delay in processing the FGD tenders, the
consultant M/s Fichtner raised a demand for compensation of
approximately 21.77 Crore, citing both the extended timelines
and the inclusion of additional scope relating to SSTPP Phase-
II. The said claims of M/s Fichtner were not considered
tenable. Consequently, the consultancy order placed upon the
firm was rendered non-operational. The issue was deliberated
upon by the Board of Directors in its meeting held on
23.07.2024, where it was decided to short-close the order
awarded to M/s Fichtner without fastening any liability upon
either party. The Board also directed the issuance of a fresh
tender for engagement of a new consultant. A copy of the
Board resolution dated 23.07.2024 is annexed hereto and
marked as ANNEXURE-R-12/9.

That, pursuant to the aforesaid resolution, the consultancy
contract with M/s Fichtner was short-closed on 18.12.2024
without any liability on either side. A subsequent fresh tender
issued on 09.10.2024 was dropped due to non-availability of

ok
(Harsl‘?}GUPta)

ief Engi &M)
|. Chief Engineer (R
ggdCE (R&M) MPPGCL, Jabalpur
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eligible bidders. Thereafter, a revised tender incorporating

modified Pre-Qualification Requirements (PQR) was floated

on 30.05.2025, with the extended last date for submission of

bids being 19th August 2025.

13, That with respect to the prescribed stack height norms, the
following position is submitted for tﬁe kind perusal of this
Hon'ble Tribunal:

a. As per the standard environmental design norms, the

minimum stack height for 210/250 MW units is ordinarily
220 meters, while for units of 500 MW and above, it is 275
meters. All Thermal Power Plants of MPPGCL are in
compliance with the said norms, except for SGTPS
Birsinghpur Phase-1 (2x210 MW), where the existing stack
height is 200 meters as against the required 220 meters.
The detailed stack heights of$$7sMPPGCL Thermal Power
Plants are annexed hereto and marked as ANNEXURE-R-
12/10.

b. As per Office Memorandum No. B-34011/1/01/PCI-II
dated 10th January 1996, power plants sanctioned by the
Central Electricity Authority (CEA) prior to 1st July 1994
are not required to enhance their existing stack height in

WL

(Har upta)
Addl.-Chief Engineer (R&M)
Ofo CE (R&M) MPPGCL, Jabalpur
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accordance with the norms notified vide Government of

India Notification No. G.S.R. 742(E) dated 30th August

1990, subject to the following conditions:

1.

ii.

The ambient concentrations of Sulphur Dioxide
(SO2) and Nitrogen Oxides (NOx) around the power
plant are less than one-third of the prescribed
ambient air quality standards for SO. and NOx in
the concemed area.

The power plant shall install an adequate number of
ambient air quality monitoring stations in and
around the plant premises, with the locations
selected in consultation with the Central Pollution
Control Board (CPCB) or the concerned State

Pollution Control Board (SPCB).

Since the aforesaid conditions stipulated in the Office

Memorandum dated 10.01.1996 are being duly satisfied by

MPPGCL in respect of the 2x210 MW units at SGTPS

Birsinghpur Phase-I, no alteration or enhancement of the

stack height is required for these units.

14.  That the Ministry of Environment, Forest and Climate Change

(MoEF&CC), vide Notification dated 11th July 2025 (G.S.R.

(Har ?43 upta)
Addl. Chlef: gineer (R&M)
Olo CE (R&M) MPPGCL, Jabalpur
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465(E)), notified the Environment (Protection) Fourth

Amendment Rules, 2025. The said Notification stipulates

revised timelines and conditions for compliance with SO»

emission norms for coal and lignite-based Thermal Power

Plants. The Ministry has adopted the categorisation of

Thermal Power Plants (TPPs) as recorﬁmended by the Central

Pollution Control Board (CPCB). The classification is based

on geographical location and is as under:

Category-A: TPPs located within 10 km radius of National
Capital Region (NCR) or cities having million-
plus population.

Category-B: TPPs located within 10 km radius of Critically
Polluted Areas or Non-attainment cities.

Category-C: All other TPPs not covered under Category-A
or Category-B.

It is submitted that all Thermal Power Plants of MPPGCL fall

under Category-C. True copy of Reply of Unstarred question

no.4601 answered  in the Lok Sabha on 21.08.2025

mentioning State wise details of TPP units under category A,

B and C annexed hereto and marked as ANNEXURE-R12/11.

As per the specific stipulation contained in the Notification

APP 2026 @(?A/
Al
(Hars “ig“pta

Addl. Chief Engineer (R&M)
O/ CE (R&M) MPPGCL, Jabalpur
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dated 11.07.2025, Category-C plants have been granted
exemption from the applicability of Sulphur Dioxide (SO2)
emission standards notified earlier on 07.12.2015. The
exemption is, however, subject to the condition that the
prescribed stack height criteria notified vide G.S.R. 742(E)
dated 30th August 1990 are duly complied with by the
existing Category-C Thermal Power Plants by 31st December
2029.

The exact stipulation in the Notification reads as under:

“The Sulphur dioxide emission standards shall not be
applicable to all Category C thermal power plants
subject to ensuring compliance of stack height criteria
notified vide notification number GSR 742 (E), dated
the 30th August, 1990 and the time line for ensuring
compliance by the existing Category C Thermal Power
Plants of stack height criteria by the 31st December,
2029

16. That the exemption for Category-C plants is based on the
detailed technical recommendations of the CPCB dated
10.07.2025 (Annexufe-XVHI to the Additional Affidavit of

Respondent No.l, MoEF&CC), which were arrived at after

careful examination of studies conducted by IIT-Delhi, CSIR-

APR 2026
5

(Harsii Gupta)
Addi. Chief Engineer (R&M)
Ofo CE (R&M) MPPGCL, Jabalpur

[ 19»)9, ?.Ehdoﬂ ln“ﬂi

\ wal Dm‘ AR 6?, ‘
i (g
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NEERI, and NIAS Bengaluru. These studies clearly establish
that ambient SO: levels across the country, including areas
around Category-C plants, are well below the National

Ambient Air Quality Standards (NAAQS) and that mandatory

installation of FGD in such plants would result in

disproportionate capital and operatioﬁal costs with marginal
environmental benefit.

In view of the facts and circumstances mentioned above, the

following proposal was placed before the Board of Directors

of MPPGCL for its due consideration and approval, with a

request to pass the following resolution, with or without any

modification:

1. To drop the various tenders already floated for
installation of Flue Gas Desulphurisation (FGD)
systems at ATPS, SGTPS? STPS and SSTPP-I, in line
with the MOEF&CC Notification dated 11th July 2025.

il. Not to issue any fresh tender for installation of FGD
systems in respect of SSTPP Phase-II at Khandwa.

1.  To drop the tender ﬂoatedl for appointment of a new

consultant for installation of FGD systems in various

Thermal Power Plants of MPPGCL.

).
"

(Harsh éupta)
Agdl. Chief Engineer (R&M;
Ofo CE (R&M) MPPGCL, Jabalpur
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That the Board of Directors was accordingly requested to

kindly consider and approve the following resolution, with or

without modifications:

Resolved that:

ii.

1il.

It is resolved to drop the various tenders for installation
of FGD systems at ATPS, SGTPS, STPS and SSTPP-I,
for which Notices Inviting Tenders (NITs) had already
been issued, in conformity with the recent Notification
dated 11th July 2025 issued by the Ministry of
Environment, Forest and Climate Change.

It is further resolved that no tender shall be issued for
installation of FGD systems for SSTPP Phase-II (2x660
MW) at Khandwa.

It is further resolved to drop the tender for appointment
of a new consultant for installation of FGD systems in

various Thermal Power Plants of MPPGCL.

Thereafter, the aforesaid proposal was duly considered and

approved by the Board of Directors in its 139th meeting held

on 12.09.2025. The Board passed the following resolution:

1.

Resolved to drop the FGD tenders of ATPS, SGTPS,
STPS and SSTPP-I for which NITs were floated in
August/November 2020.

Resolved not to issue any tender for installation of FGD

systems in SSTPP-II (2x660 MW).

Qs
(Harsh J\lpta)

Addl. Chief Engineer (R&M)
Ofo CE (R&M) MPPGCL, Jabalpur
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iii.  Resolved to drop the tender for appointment of a new
consultant for installation of FGD systems in various
Thermal Power Plants of MPPGCL.

20.  That, in pursuance of the above resolution of the Board, the
tenders for installation of FGD systems floated in
August/November 2020 were formally dropped on
22.09.2025. Similarly, the tender for appointment of a new
consultant for installation of FGD systems in various Thermal
Power Plants of MPPGCL was dropped on 26.09.2025.

21. It is submitted that the Notification dated 11.07.2025 issued
by the Ministry of Environment, Forest and Climate Change
(MoEF&CC) is a conscious policy decision of the Central
Government. The Respondent No.12, being a implementing
agency, has no role in formulation of the said policy and is
duty-bound to follow and implement the same in letter and
spirit. The State Governmen,t. and MPPGCL have been
diligently complying with all directions and notifications
issued by MoEF&CC from time to time since the original
notification dated ‘07'12'2015' Pursuant to the latest

Notification dated 11.07.2025 granting exemption to all

Category-C plants under which all TPPs of MPPGCL fall, the

b

Rkl - ‘\! . %
Szt q“m Y, (HQiSVL upta)

AR ‘),2.02?‘ N

Addl. Chief Engineer (R&M;
Olo CE (R&M) MPPGCL, Jabelpur
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Company has promptly taken necessary steps by dropping the
pending FGD tenders after due approval of the Board of
Directors. Thus, the Respondent No.12 and its generating

company have at all times acted in full conformity with the

@M ’
PONENT. .
RFarsﬁ&ﬁpta)
_ Addl. Chief Engineer (R&M)
VERIFICATION: Ofo CE (R&M) MPPGCL, Jabalpur

policy decisions of the Central Government.

I, Harsh Gupta, the Deponent mentioned above do
hereby most solemnly affirmed and verified that what is stated in the
above Counter Affidavit is true to my knowledge based on the

records maintained in the office of Respondent No.12 and 1 believe

the same to be true.

Verified atg;fbi@aw, on this the ©3nd day of

April,2026. 1= 9 AP 2028

@@4// ~b
Solemnly affirmmed before me DEP Nﬁ‘}{l)

ge‘ctlared f{efare me as under
shr-'/smt. tﬁ)r_,;t_ﬂgwﬁ . (Harsh Gupta)
0, W/o, Dfo Shri._Zalr @% Addl. Chief Engineer (R&M;

aged about 573. Yis. Ocoumad Oro CE (R&M) MPPGCL, Jabalpur
: SallYis, pat:onﬁ.«’«if\ GM |
Resident ot el Y QE@

Who is personaily kown to n;e/has tr

been duly identified B =7 =% SN

Signature of identifier - 2L
| = o
Uttam Chand ptlf;/
NotorialRegister../ ... ,  Notary
St. NO22 2Dt _;aé_?/'%llﬁlgur District
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FICHTNER INDIA |¥

FICHTNER Consulting Engineers () Pvt. Ltd.,
Menon Eternity, 9th Floor

New No. 165, St.Mary's Road,Alwarpet

Chennai - 600 013

Fax 1 4+91-44.45932809

Phone : +91-44-45932600

E-mail : fichiner@chn.fichtner.co.in

Web  : www.fichtner.co.in

CIN Number U74210TN1987PTC014366

BY COURIER
CNT 1117102/INV/150 23/06/2017
M.P.Power Generating Co Limited KIND ATTN:
Office of the Chief Engineer (R&M) Chief Engineer (R&M)
Shed No.10, Rampur
Jabalpur 482 008 (M.P)

Tel: 0761 2663064/2702508

Consultancy Services for Conducting As is Study, Preparation of As is Study Report &
Recommendation Report, Project Execution Services and Project Monitoring Services for
Installation of FGD and other Equipment to obtain Emission level of Particulate Matters and
Gases as per New Norms of MOEF & CC for Various Power Stations of MPPGCL -
As-Is-Study Report -Final

Dear Sir,
This has reference to the discussions the undersigned had with you during the recent visit to your
office between 13" June 2017 to 15" June 2017 regarding As-Study Report. During the

discussions, it was informed by MPPGCL to Fichtner can proceed to submit the As-Is-Study report

final. Accordingly, please find enclosed the As-is-Study final report for the fallowing sites:

1. Amarkantak
2. Birsinghpur
3. Khandwa

4. Sarni

Thanking you and assuring you of our best attention.

Very truly yours
for FICHTNER Congulting Engineers .
{India) Pvate Limjiled

ﬁ |l
B\R' Lakshmi Ng,,aaif'nhan

Project Manager

Encl . As above



¥

,\ r/(
L "

’z
.
"\

ﬂ,\mxx.f

15 AERVRE— K122

M. P. POWER GENERATING CO. LTD.
Govt. of M, Undertaklng

GIN- U40108MP20018GC0148832

BLOCK Na.$, SHAKT) BHAWAN, VIDVUT NAGAR RAMPUH JABALPUR (M.F |- 4!!00!
Phone Ne.0781-2702815, §-mal
Fax No 07&1-2685606 Website' nitp: Avww. mppucl mp.gov.in

g ng >

F-MINUTES & RESOLUTION

Sub: Remedlal measures for compliafite of New MoEF & CC norms in existing power
stallons of MPPGCL- Accuptance of Recommendations and Detailed Project
Report submitted b{ M/s Flchtrier and Admiriistrative Approval for carrying out
capital work to mest revised notms.

9 Resolution was. pasud in the 97" Meeting of BoD of MPPGCL held on 12" .
er 2018 at Bhopal , '

Sep

The proposal for compliance of new MOEF & CC's norms 201£ :n various existing
thenmal power stations of MPPPGCL was discussed in the mecting. -

t was further informed that MPPGCL's consultani M/s Fichtner after cetailed siudy
nave submitted DPR for compliance of MOEF&CC norms in respect of 1X210 MW ATPS,
X210 MW + 1X500 MW SGTPS, 2X250 MW STPS and 2x800 M/ SSTPP wnerein
following have been recornmended: -

i. instaliation of Wet Type FGD to controt SO, emission wiinin limil

ii. Modification of Boiler by instailing low NQx oumer/ Qvar-fire 2 port! C. thmrrag
through OEM for NOX control as primary control measui2 and.

ii. Installation of SNCR as additional measures for NOx conirol However, inis 1s to pe
implemented after receipt qf report of pllot project entrusted w NTPC far proving
the technalogy for Indian coal having high ash content and t's confirmation by
CPCB.

v Installaion of cooling tower at U% ° 1 § 2t SGTFRS Birsinghour  retrofiting &
vpgradation of ESP for SGTPS U#5 anc ZLD system a1 ATPS

The Consuttant has algo recommeanaed thai before installacon of de-NCx 3 de-S0,
in unit no. 1,2,3% 4 of SGTPS Birsinghpur, the life of these unils should be gor exiended
through comprehensive R&M work,

A proposal was submitted before Bol: seeking following .

A, Acceptance of DPR submited oy Mis Fichtne:

B. Approval for capital works required for compliance o MaEF&CL’s new norms 2015
for Thermal Power Plants -at total financial commilment! project cost of Rs 2318.17
Cr. as delalled below.

Contd...P/2

~ p—— e e e —— B RS ——— - ——
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ANNEXURE R-12/3

M. P. POWER GENERATING CO. LTD.
(A GOVT. OF MP UNDERTAKING)
CIN-U40109MP200SGC0148221

No-07-03/CC/1266 Jabalpur, Date:01.08.2025

To,
The Chief Engineer / (R&M)
MPPGCL, Jabalpur

Sub.: Compliance with the MoEF&CC Emission Norms (excluding
SO2)-Additional information for 4x210 MW units at SGTPS

Ref:
1. Your office letter 1n0.07-09/R&M/FGD/454,  Jabalpur

dated:29.07.2025.

ii.  This office letter no.07-03/CC/1256 dated: 30/07/2025, addressed
to C.E. (Gen), SGTPS

iti. The Chief Chemist, SGTPS, Birsinghpur letter no.511-
0400/SGTPS/139, dated: 31/07/2025

In reference to the above, the information as sought vide the letter
under reference (1), the point wise information has been furnished by
Chief Chemist, SGTPS, Birsinghpur vide letter mentioned under
reference (iii). A copy of the same is enclosed herewith for further

necessary action at your end.

Encl. As above
01/08/25
(Abhishek Jain)
C.E. (O&M:Gen)
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MADHYA PRADESH POWER GENERATING COMPANY LIMITED
OFFICE OF THE ADDL. CHIEF ENGINEER (O&M) -1
SANJAY GANDHI THERMAL POWER STATION
BIRSINGHPUR, DISTT: UMARIA (M/P) Pin- 484552
Phone No. 07655492721

No.511-0400/SGTTS/130
To
The CE. [O&M: Gen), MPPGCL, Jabalpur

Sub.: Furnishing the information regarding MOEF&CC Emission
Norms compliance for 4x210 MW units at SGTPS.

Ref: Y.O.No. 07-03/CC/1256 jbp dated 30.07.2025.

In the above cited subject & letter under reference, please find the point
wise information in respect to SGTPS 4x210 MW as below:-

1. Existing Stack height (in Meter)
PH-I-200 Meter (U#1&2)
PH-I1-220 Meter (U#3 & 4)
2. Average report of Ambient Air Quality Monitoring (SO: & NOX)
w.e.f. January-25 to June-25 are enclosed.
3.  Details regarding air quality monitoring stations:-
a. At present Ambient Air Quality Monitoring is carried out in
& around the plant at following locations:-
(i) CAAQMS-1 (Inside plant Online Monitoring)
(ii)) CAAQMS-II (Inside plant Manual Monitoring)
(iii) Changera Village (Outside plant Manual Monitoring)
(iv) Mudaria Village (Outside plant Manual Monitoring)
(V) Colony Area (Outside plant Manual Monitoring)
Yes. These stations have been installed in consultation with

I\/IPPCB authority.
(Prashant Namjoshi)
Chief Chemist
SGTPS, MPPGCL, Birsinghpur
Copy to:~

1. The C.E. (Gen), SGTPS, MPPGCL, Birsinghpur.
2. The Addl. C.E. (O&M)-1, SGTPS, MPPGCL, Birsinghpur.
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Average data of Ambient Air Quality Monitoring SGTPS, MPPGCL

Birsinghpur
| Month | CAAQMS-1 | CAAQMS-2 | Changera Mudaria Colony
Village Village

SOz [NOx [SO2 |[NOx [SO2 |NOx |SO2 |NOx | SOz |NOx

Permiss | 80 80 80 80 80 80 80 80 80 80
ible Uy | Uy | Uy | (Ug/ | (Ug/ | (Ug/ | (Ug/ | (Ug/ | (Ug/ | (Ug/
Limit m3) | m3) | m3) | m3) [ m3) [ m3) | m3) | m3) | m3) | m3)
Jan-25 [29.14 [ 3541 { 1426 | 18.69 | 14.13 | 19.67 | 12.30 | 17.33 | 16.90 | 18.00
Feb-25 | 17.53 | 24.34 | 17.05 | 21.77 | 17.19 | 20.80 | 16.12 | 22.54 | 18.80 | 18.00
Mar-25 | 6.77 |24.53 | 13.14 | 18.05 | 13.54 | 18.83 | 15.09 | 20.73 | 18.80 | 19.60
Apr-25 | 10.82 | 33.97 | 14.07 | 21.85 | 15.30 | 20.58 | 15.60 | 19.80 | 17.80 | 18.20
May-25 | 10.18 | 34.23 | 14.30 | 18.36 | 14.80 | 27.50 | 13.85 | 17.70 | 17.77 | 16.04
Jun-25 [9.60 |[33.99 | 1440 |19.19 | 14.62 | 19.35 | 14.81 | 19.74 | 17.05 | 16.01

Remark- Most of the SO2 & NOx concentration around the plant are less
than 1/3 of the prescribed Ambient Air Quality Standards.

//True Typed Copy//

Sd/-

Raushan Kumar
Shift Chemist (EMC)
SGTPS, MPPGCL
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No -07-037CCT Fi7 & T Tabaipur, Date BEY
To.

The Chiet Enginser / (RIKN)

NMPPGCL . Jebgipur

iphance with he MOEFRTC Envgsion Norms (éxcluding SOy)

Rel The Chief Engineer(REM). MPPGCL, Jabatpur letter no 07-00/REMIFGE/MAS dtd:23.06 2036

With reference to the above, the information as sought vide the letter under reference
is enclosad harewith for further necassary gction at your etd
Encl. — AS gbove

Copy to -

1. The Chief Engineer (Gen) ATPS, Chachai / STPS, Sarni / SGTPS, Bisringhpur / SSTPP,
Khandwa . .

2 The Sr. Chief Chemist / Chief Chemist, SSTPP, Khandwa / ATPS, Chachai / STPS, Sami /
SGTPS, Bisringhpur

p

&

Address for Correspondence:  QFFICE OF THE EXECUTIVE DIRECTOR {O&M: GEN)

Block No.6, Shakti Bhawan, Rampur, Jabalpur-482008 (M.P.)
Phana Nn 07R1.2RR188Q / 2702800 Fax No. 0761-2664572
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1. Stack Height in Meters - 2-)-1
Name of TPS Stack Height in Meters
ATPS 220
(13210 MW)
‘STF"S 275
(2X250 MW)
-SGTPS 275
(1x500 Mw)
(24600 MW)
2. Current Compliance Status (Monthly Average) of MOEF&CC Emission norms (for Nox, PM) & Specific Water Consumption for the period from Jan-25 to June-25
ATPS, Chachal _ STPS Sarl SGYPS,Birsinghpw | SSTPP,Khandwa ]
Month Ty GiiEo Unttt | e [ VNtV it [ Und e
, o |siwe |- nae | b | ne , ' Ph T nox | PM | No pm | SWC
A Parame| NOx | PM | SWC (“NOx | PM | NOx | PM |(M3MiWM)| Nox Forpiyy, | - NO’ x (M
! ter |(mg/Nm3){(mg/Nm3)| (M'mwn) | (mgMm3) | (mgmMNm3) | (mg/Nm3) | (mg/Nm3) | for PHV | (mg/Nm3) | (mg/Nm3) “:H‘."’ (mg/Nm3)| (mg/Nm3) | {mg/Nm3) | {mg/Nm3) ForPH-I)
Norms | 450 50 35 | 450 | ° 50 450 50 35 450 | 50 | T35 | as0 50 450 50 | TaF
Jan25 | 214.67° | 4397 290 308.00 | 41.38 407 40.42 2.79 2349 31.8 251 19150 | 5181 22529 | 4649 3574
Fep25| 207 42" 3.48 29300 | 37.78 367.00 36.99 2.83 226.8 36.5 26 169.73 | 4287 386.31 55.00 3568

Mar25| 306 | 3348 | 307 | 34900 | 3475 | 44900 | 3807 | 318 | 260 | 3B | om | 18649 | 4154 | 32523 1 4629 3373
Aorz5| 396 | 3613 | 283 | 305 | 3023 | 4oz | 3649 | 318 | 251 | 73 | 269 | 17284 | 3260 | 33131 | 2425 3049 |

May25) 372" | 4313 | 299 | 258 | 2481 | 426 | 4182 | 316 | 2671 | 385 | 3% | 14228 | 4081 | 32775 4748 | 3775 |
Jur25! 392 | 3893 | a4 200 | 2126 | 432 | 3018 1.24 2385 | 388 | 281 | 257.12 | 5081 | 28404 3948 [ 3484 |

*PM-Particulate matter , SPM-Specific water consumption

o
{Ravi Raut)

Chief Chemigt
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Govt. of M.P.Undertaking
CIN- U40103MP20015GC014882

BLOCK No. 9. SHAKTI BHAWAN, VIDYUT NAGAR: RANPUR JABALPUR (M P ). 482008 2 5
Phone No 0761.2702615. E-mail  mpback@®mp nic.n
FaxNo 0761-2665805 Wabsite hitp liwww mppgt! mp gov in
EXTRACTS OF MINUTES

ltem No. 114.2.5

Sub.-Status of Tendars for instalistion of Flue Gas De-Sulphurisation (FGD) System
at Power Stations of MPPGCL - Further directives regarding.

Extracts of Minutes of the 114" meeting of BoD of MPPGCL held on 29" March 2022
at Bhopal. - .

Managing Director explained the Board about the requirement of implementation of
MoEF & CC's new norms at various Thermal Power Plants of MPPGCL. Status of FGD
tenders, for compliance of new norms of MoEF&CC in respect of all the TPPs of MPPGCL
(including SSTPP Stage-Il, 2x660MW ) was put up before the BoD for information and

necessary directives in the matter.

It was explained that the Project Screening Committee under the Chairmanship of
Chief Secretary, GoMP in Jan' 20 had recommended for granting administrative approval to
the capital expenditure and sanction 20% equity funding from GoMP; remaining 80% debt
shall be arranged by the Company from Financial Institutions. However, Administrative
approval from Cabinet of MP is awaited. Managing Director further explained that as per
developments took place in internal meeting at Energy Deptt., Bhopal, on 7 Jan'22 for
Annual Budget Estimate of MPPGCL for the FY'2022-23, the request for fund allocation was
not being considered for above said projects for compliance to new environmental nomms.

The Board was also apprised that tender for installation of FGD at 2x660MW.
SSTPP-II, Khandwa has also been dropped, because the consent of GoMP for placing of
the order could not be received. Also, BHEL refused for further extension of validity of their
offer. As such, the tendering activities for this newly commissioned project need to be
started afresh after permission from BoD / Energy Deptt.

The Board was also apprised that as per prevailing noms, in case of delay in
installation of FGD plants from the set timeline, the Environmental Compensation @ Rs.
0.05 per unit generation for first six months, @ Rs 0.075 for further six months and
subsequently @ Rs 0.10 shall be applicable. Since, Govt equity funds and permission to
install these FGDs / Equipment are not getting tied-up in the FY'2022-23, MPPGCL is not in
a position to further proceed on the tendering activities and to conclude them. This will resutt
in delay in installation/commissioning of these FGDs / Equipment.

The Board appreciated the difficully and implications of delays. it was directed that a
comprehensive note be submitted to the Energy Department indicating consequences of

non-instaliation of FGD by the Company.
J\N’\L-' "

N\

Contd. P/2

¥
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M. P. POWER GENERATING CO. LTD.

Govt. of M.P.Undertaking
CIN- U40109MP2001SGC014882
BLOCK No.9, SHAKTI BHAWAN, VIDYUT NAGAR: RAMPUR,JABALPUR (M.P.)- 482008

E-mall mppqcl nieun
?::?:oNo g;g "Il gggg:(;g ' Website: http.//immww.mppgcl.mp.gov.in

.2-

in this context MD MPPGCL explained that due to delay in not opening of tenders,
for the reasons explained in précis nole, market- economics ha§ chénged. There are only
few vendors / contraclors, cost of material has changed considerably and therefore the
oﬁginal estimates which are about 3 to 4 years old, may not’ be adequ‘ate. They neec? be
updated. After discussions, the Board directed that the budget gstlmates be re\{used
internally and rate reasonability for placing the order shall be established on the basis of

respective revised estimates.

Also, the Board was informed that the matter was also discussed with the
prospective bidders of FGD tenders about changed term of EMD submission. They
appeared to be averse of participating on account of new conditions of depositing EMD in
cash. They requested to permit submission of EMD in the form of BG. MD explained that the
BG format is specified and the scanned copy can be got uploaded in the web. After opening )
of tender, the BG can be obtained in physical form. After discussions, the Board directed to ‘ ”

seek suitable approval for corrections in the terms.

COMPANY SECRETARY
MPPGCL : JABALPUR
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Govt. of M.P.Undertaking
, CIN- U40109MP2001SGC014882 3 %
LOCK No.9, sHaKTI BHAWAN, VIDYUT NAGAR: RAMPUR, JABALPUR (M.P.)- 482008

o No 076 ; ot E-mail  mppgel@mg nicin
5805 Website: http //www mppgel mp gov i1

EXTRACTS OF MINUTES

Iitem No. 117.2.1

Sub.:-Follow up action taken on the decision taken in 116" meeting held on 11"July

2022 .

Extracts of Minutes of the 117" meeting of BoD of MPPGCL he " ¢ mbe
2022 at Bhopai, - meeting of BoD of MPP.GF:L held on 14" September.

Follow-up action taken on the decision taken in 116™ meeting held on 11" July 2022 was
noted by the Board. However observations of the Board on various items are as under:

Regarding installation of FGD in the thermal plants

It was discussed that MOEF&CC has recently extended the timelinefor installation of
FGD system (for non-retiring units) upto 31* Dec’26, however, there is no change
in timelines for compliance of parameters other than SO, emission. The MoEF at the
same time has enhanced rate of environmental compensation to four times due to delay
in compliance to the timeline. Also, considering the impact on distribution companies /
consumers, especially keeping the financial constraints of the State, the utility of
continuing the existing live FGD tenders was discussed. It was explained to the Board
that if these tenders are dropped, there may be problems in getting the Consent to
Operate in various units. At the same time due to change in technology and experience of
other utilities, some changes in scope of existing tender may be required before bid
submission. After discussions; it was “directed  that the ‘status-quo be maintained. :
However as expressed by MD, date of existing tenders be extended suitably to meet the
needs of the Company. However, the new units should have adequate provision for ‘
controlling the NOx & SOx emissions. The position be apprised to the Board from time to J'

time. . |
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ANNEXURE R-12/8
M.P. POWER GENERATING CO. LTD.
Govt. of M.P. Undertaking
CIN- U40109MP2001SGC014882

BLOCK NO.9 SHAKTI BHAWAN VIDYUT NAGAR RAMPUR
JABALPUR (MP 482008)

Phone No 0161 2702615
Fax No 0761 2065805

EXTRACTS OF MINUTES

Item No.11.3.32

Sub.: SSTPP Stage-II (Units 384:2x660 MW) MPPGCL. Khandwa
Proposal to include the installation of FGD at SSTPP Stage-II in
the tender issued for SSTPP Stage-I by Olo CE(R&M)

Extracts of Minutes of the 11" meeting of BoD of MPPGCL held on
19.01.2023 at Bhopal

MD. MPPGCL apprised that in pursuance with the MoEF&CC
notification dated 7™ Dec.15 to contain the SO2 emission to 100
Mg/Nm3 a tender was floated for installation of FGD for the project for
which M/s BHEL emerged the L-1 bidder the approval for placement of
order was accorded by the BoD in its 107" meeting held on 8% July 20
with a stipulation of taking permission of Chairman MPPGCL prior to
releasing Lol. Subsequently Energy Deptt. GOMP vide letter Dtd. 20™m
April 21 conveyed the directives of H’ble Energy Minister GoMP to
defer the installation of FGD for the present due to financial crunch in
the power utilities of the State Due to M/s BHFL's inability to extend
the validity of their Bid beyond Sept 21 the tender was dropped on 28"
Jan 22.
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MD further apprised that recently MoEF&CC vide its notification
Dated 5% Sept 22 enhanced the time-limit for installation of Cat-C
locations (Other than 10 Kms of NCR or Critically polluted areas) to
Dec 26 in the event of Non-compliance of the norms by said date.
Environmental Compensation @ Rs 0.20 (for delay 0 to 180 days) to Rs
0.40 (for 366 days & beyond) per unit has been proposed in the
notification. Possibility of closing down of respect of the units can also
not be ruled out as MPPCB at times asks for the status of
implementation of FGD as & when renewal request for Consent to
operate in respect of various power stations of MPPGCL is sought.

As per the directives of the Board letters citing consequences of
non-installation of FGD or delay with a request to grant permission to
initiate the re-tendering activities for SSTPP Stage-II and to proceed
with the further tendering activities for the tenders already issued in
respect of all other TPPs of MPPGCL were sent to Energy Department
by O/o CE(R&M). However, permission of GoOMP is yet to be received.
Now when the tender for installation of FGD at SSTPP Stage has
already been dropped. It appears prudent to include the installation of
FGD at SSTPP Stage-II, in the tender issued for SSTPP Stage-1 by O/o
CE (R&M) by way of amending the scope. The reasons for amending
the scope was explainéd by MD.

After detailed deliberations Board agreed to the proposal to
include the scope of FGD of SSTPP Stage-II in the already floated
tender of SSTPP Stage-I and further directed as under.

To approach Mis Fichtner the Consultants appointed for
Implementation of New Moef&cc norms in TPPS of MPPGCL (except
SSTPP-II) for incorporation in the installation of FGD System for
SSTPP Stage-II in the scope of the SSTPP Stage-1 tender already
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floated. The scope of the Consultancy contract on Mis Fitchner may also
be revised accordingly.

Separate prices be sought in the tender for the FGD systems of
SSTPP Stage I & Stage II with a stipulation that even though evaluation
shall be done on the total prices quoted for both the stages MPPGCL
shall have the right to phase out the ordering of the two stages
separately. ‘,

However, consent of Energy Department GoMP may be obtained
prior to opening the bids with respect to the consolidated tender for both

the stages.

Sd/-
COMPANY SECRETARY
MPPGCL JABALPUR

//True Typed Copy//
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ANNEXURE R-12/9

M.P. POWER GENERATING CO. LTD.
Govt. of M.P. Undertaking
CIN- U40109MP2001SGC014882
BLOCK NO.9 SHAKTI BHAWAN VIDYUT NAGAR RAMPUR
JABALPUR (MP 482008)

Phone No 0161 2702615
Fax No 0761 2065805

EXTRACTS OF MINUTES & RESOLUTION
Item No.129.3.11

Sub.: Installation of FGD system & other systems at various IPPS of
MPPGCIL. for compliance of new MoEF&CC norms.

Following resolution was passed in the 129h meeting of BoD of
MPPGCL held on 23™ July 2024 at Bhopal

MD MPPGCL informed that the status of FGD tenders was
apprised to the BoD in 114 meeting held on 29th March 22, for
obtaining necessary directives for further processing of the FGD
tenders. The BoD had directed to submit a comprehensive note to the
Energy Deptt. containing various facts. Accordingly, the note was
submitted to the Energy Department requesting permission for further
processing of the F GD’ tenders.

It was also informed that the BoD in its 117® meeting held on
14.09.22 had directed that the status-quo of FGD tenders be maintained.
Accordingly, the FGD tenders are being Mended on time to time. Due to
delay in contract activities, the project consultant, M/s Fichtner had
requested MPPGCL vide letter dated Nov’ 22 to consider a suitable
compensation. Further, the BoD in 119" meeting held on 19.01.23
directed to include the scope of FGD for SSTPP-II in the floated FGD
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tender of SSTPP-I. Accordingly, M/s Fichtner were requested and in
response they offered a consideration of Rs 50 lakh for inclusion of
scope of FGD for SSTPP-II. They also revised the escalation to Rs 1.27
cr. (excluding GST), assuming completion of project upto June 27.

MD informed that M/s Fichtner have not considered any of
MPPGCL's offer and kept on insisting for an escalation of Rs.1.27 cr.
MPPGCL is of opinion that M/s Fichtner's claim cannot be accepted. So,
MPPGCL has no option but to short close the consultancy order placed
on M/s Fichtner and therefore proposed closure of contract with
disqualification of Mis Fichtner. The matter was discussed and it was
opined that non-acceptance of quantum of increase in prices offered by
MPPGCT, by M/s Fichtner does not make the firm liable for
disqualification. It was also discussed that MoP Gol is considering
reframing of timelines for implementation of FGD in Thermal Power
Plants based on categories of cities where the plants are situated also for
older units, a consideration for granting exemption is underway.

The Board discussed and Resolved as under-

To short close the order placed on Mis Fichtner without any
liability on either side, however without disqualification of M/s Fichtner.

To issue tender for selection of con’s.ultants for implementation of
FGD projects at various Thermal Power Plants of MPPGCL on Quality
cum Cost Based System (QCBS) evaluation criteria.

For implementation of FGD in TPS of MPPGCL, proposal be
submitted with 100% funding from GoMP after taking cognizance of

Gol considerations in this regard.

Sd/-
COMPANY SECRETARY
MPPGCL: JABALPUR
//True Typed Copy//
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MADHYA PRADESH POWER GENERATING COMPANY LIMITED
OFFICE OF THE ADDL. CHIEF ENGINEER (O&M) -1
SANJAY GANDHI THERMAL POWER STATION
BIRSINGHPUR, DISTT: UMARIA (M/P) Pin- 484552
Phone No. 07655492721

No.511-0400/SGTTS/130
To
The CE. [O&M: Gen), MPPGCL, Jabalpur

Sub.: Furnishing the information regarding MoOEF&CC Emission
Norms compliance for 4x210 MW units at SGTPS.

Ref: Y.O. No. 07-03/CC/1256 jbp dated 30.07.2025.

In the above cited subject & letter under reference, please find the point
wise information in respect to SGTPS 4x210 MW as below:-

1. Existing Stack height (in Meter)
PH-I-200 Meter (U#1&2)
PH-I1-220 Meter (U#3 & 4)
2.  Average report of Ambient Air Quality Monitoring (SO2 & NOX)
w.e.f. January-25 to June-25 are enclosed.
3. Details regarding air quality monitoring stations:-
a. At present Ambient Air Quality Monitoring is carried out in
& around the plant at following locations:-
(i) CAAQMS-1 (Inside plant Online Monitoring)
(ii) CAAQMS-II (Inside plant Manual Monitoring)
(iii) Changera Village (Outside plant Manual Monitoring)
(iv) Mudaria Village (Outside plant Manual Monitoring)
(v) Colony Area (Outside plant Manual Monitoring)
b.  Yes. These stations have been installed in consultation with
MPPCB authority.

(Prashant Namjoshi)
Chief Chemist
SGTPS, MPPGCL, Birsinghpur
Copy to:-

1. The C.E. (Gen), SGTPS, MPPGCL, Birsinghpur.
2. The Addl. C.E. (O&M)-1, SGTPS, MPPGCL, Birsinghpur.
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ANNEXURE

ANNEXURE REFERRED IN REPLY TO PARTS (a) TO (d) OF UNSTARRED QUESTION

NO. 4601 ANSWERED IN THE LOK SABHA ON 21.08.2025
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State-wise details of TPP units under Category A, Band C

29

No. of TPP Units

Sl. State Category A | Category B Category C | Total no. of Total
No. Units Capacity
(MW)
1 Andhra Pradesh 13 0 18 31 11,590
2 Assam 0 0 03 03 750
3 Bihar 0 4 20 24 7,960
4 Chhattisgarh 0 18 45 63 23,688
5 Gujarat 03 ] 43 46 16,092
| 6 Haryana* 08 0 04 12 5,330
7 Jharkhand 0 0 13 13 4,250
8 Karnataka 0 0 22 22 9,480
9 Madhya Pradesh 0 0 50 50 21,950
10 Maharashtra 15 11 46 72 24,966
11 Odisha 0 03 17 20 10,140
12 Punjab* 0 0 15 15 5,680
13 Rajasthan 07 0 30 37 10,480
14 Tamil Nadu 08 17 16 41 13,685
15 Telangana 0 0 19 19 7,572.5
16 Uttar Pradesh* 06 09 62 77 23,729
| 17 West Bengal 06 10 39 55 14,177
| Total 66 72 462 600 2,11,519.5

* Note: Includes 35 Units of TPPs Iin Delhi-NCR (Haryana-12 Units, Punjab-13 Units, Uttar
Pradesh-10 Units)
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